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The Legislative Diploma No. 2070 dated 15-4-1961 

(Amendment) Bill, 1990 

(Bill No. I I of 1990) -- 

A 

I BILL 

fzcrther to  amend the Legislative D i p l m  No. 2070 
dated 15-4-1961 in its applicatim to  the State of 
Gm. 

Be it enacted by the Legislative Assembly of Goa 
in the Forty-first Year of the Republic of India as 
follows: - 

1. .Short title and com~ncement .  - (1) This Act 
may be called the Legislative Diploma No. 2070 
dated 15-4-1961 (Amendment) Act, 1990. 

/ 

(2) It shall come into force a t  once. % . .  
' 2. ~ m e n d k e n t  of Article 153. -In ~ r t i c l e  153 of 
the Legislative Diploma No. 2070 dated 15-4-L961, 
after clause 19, the following clause shall be inserted, 
namely: - , . ,. .. ,-..- ., ,... 4--. .... 1 -  ------' - = 

"20. TO direct the Administrahr of the Com- 
munidade, without prejudice to any other remedy 
provided by law, to recover such amount or sum 
due, 'if -any, from the Communidade as arrear of 
land revenue and for this purpose the Admi- 
nistrator thereof may forward to the Collector a 
certificate as early as possible in the prescribed 
form mentioning the sum due from such Commu- 
nidade and requestbg that such sum may be 
recovered as if i t  were an arrear of land 
revenue.". 

- 



Statement of Obj&s and Reswgs 

As per clause l2) of Prtkle &@I d the Legislative 
Diploma No. 2070 dated 154-1961, the Cummunidade 
cashier is invested y$tb power to pay to the Admi- - 

snistration of the Communidades, monthly, the ordi- 
nary and extraordinary tithes (derrama) . Similarly, 
clause (5) of Article 125 empowers the Adminis- 
trator of Communidades notify to the Communi- 
dades about payment of instalments of ordinary and 
~traordinaqy tithes . -.. (derxama). . ..-. . 

On I L Z C ~ X I ~  ~f =on-payment of tithes (derramal by 
the Communidades, the Administrator of Commhni- 
dades is facing great difficultieq in making p y p e n t  
$ the @@f/pensjo~ers of the' offipe of A&n"ni&tr@- 
tion of , Communidades. The . bresent aib&@qe@ 
seeks to obviate the above dif f icultieg-so as ' % 
e ~ b k  the p y v e r y  L# anty g.9 from Cqnpqpidades 
9 arrpr of . . revme.  - -,.."-L 

This Bill seeks to achieve the above object by 
amending tihe 3Legislative Diploma N6. '%3'O *&td 
15-4-1961 by insertion of new clause 20 to Article 
m. $2 

.F??.P@!' y$~%pJ?8?? 
No financial implications*are involved in Ws 3%~. 
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